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IN THE CENTRAL ADMINISTRATIVE TRiBUNAL 

ERNAKULAM BENCH 

- 	 0. A. No. 	 389 of 

DATE OF DECISiON 5399  

V• &fl•1ifl 	 APlicant/ 

N/s MR Rajendran Nair & 
CA—J-ey 	 Advocate for the Applicant ()') 

• 	 Versus 

Unionofid.a rep.by  Secre- Res ordent (s 
tary to GOVt. Ministry of CommiInl.catlofl. 
andothers •, • 

dotb 	eedhgran, ACGSCAdvocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. S.P.Mtjkerj 1, Vice Chaizman 

and 

TheHon'ble Mr. A.V* Haridasan, Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not? No 
Whether their Lordships wish to see the fair copy of the Judgement ? ,f 
To be circulated to all Benches of the Tribunal ?i 

JUDGEMENT: 

(Hon'ble Mr. S.P.Mukerji, Vice chirrnan) 

We have heard the learned ci for both 

the parties on this application in which the applicant 

who is working now as a Telephone InspectOr and, is 

drawing less pay than his juniors is sotight the benefit 

of Annexure-Ill. order to be extended to him and to 

remove the anomaly of his drawing. le ss p ay than his 

juniors. 

2. 	 When the case was taken up for admission 

today, the learned counsel for both the pa ties agreed 

that the application Can be disposed of 'with ápropriate 

direction regarding disposal of the applicant's rpre-

sentatlOfl dated 104.91 at Annexure-IV. The learned 

- 	 • 



counsel for the applicant indicated that even though 

the representation of the applicant at Annexure-IV had 

been a'dressed to Respondent No4, the same had been 

forwarded along with similar representations to the 

second respondent ie., D.G. TelecQrnunicatiOn vide 

the communication at 	nêxure-V. 

3. 	Inlé 'above light, we admit this application 

and dispose ok the same with thedirection to the 

• second responent to consider and dispose of the 

representati9n of the applicant dated 1.4.91 at Annexure- 

IV eveh though it is adressed to the 4th respondent 

by a speaking
~ ~

orderwithin a perIod of two months 

from the dateof communication of a copy of this 

judgment. 	If 'the said representation is not readily 

available, a copy of the same atAnnexure-IV to this 

C)A, should be disposed of in the above lines. The 

speaking order should be communicated to the applicait 

within the ,fcresaid period. 	The applicant will, be 

at liberty to H approach, if so ad'Yised and in accordance 
' 

with law, the'appropriate legal foru
H

m if he feels. 

aggrieved by the outcome of his representation. 	There 

is 'no order as t 	osts.  

(A,V.lj*ldasan) 	. 	 (4.P.Mukerj.3 
Judicial Menber. 	 Vice Chairman 

5th March, 1993 


